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:31.12.9 Learned counsel Mr B. Malakar

e aplication i3 i .
EAM .y:v ':.} o for the applicants. Learned Sr. C.G.S.C.
Cfpemy aad whlna uine '

e F of Ra. SO Mr S. Ali for the respondents. There is no

evidence enclosed to show that the

applicants were engaged by the respondents

except the list at Annexure-B prepared by
7 the applicants. Issue " notice on the
I y-Registrar s\ L . o :
- %?, L respondents before admission.
“ 2 » . ‘,’,[‘ .
- : List for show. cause and

consideration of admission on 31.1.1997.
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10.2.97

"'A/f - Nie e lLU»ly vz ‘ ‘14.‘2.97

.for time to get instruction. List it on 21.2.97.

- behalf of

0.A. 297 of 1996

Let this case be listed on 14:231997.

*

Vice Chairman

Mr S. Ali,v tearned Sr. C.G.S.C., prays

» . .
. .
~ N \

Vice-Chairman
T

t"

vl a

Learned,couhsék Mr.B.Malakar for the
applicant is present. Mr.S.A1i, SreCeG.S.C

prays for 1 week time to receive instruc-
_-ﬁions, Prayer is allowed.

List for Admission on 28=2-97,.

Vﬁ%ééé££§Tman

» ¢

M
Adjocurned to 14.3.1997: for admission.

Vice-Chagg;;;//£:

A

~

¥

representation on

applicants. The
appiigation is dismissed for default.
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Vice~Chairman

There are no

the



O.A. 297 of 1996
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.’ oL +16.5,97. . Vide order passed in M.P. No. 136 of 1997
' . T {fﬁﬁél\ is restored to file.
. i &V"f ) ,
o e e D e e el e e T List on 11.7.97 for further

: \,
order. i
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11.7.97. Mr S. Ali, learned Sr., C.G.S.C.,
101{]/ _' prays for further extension of time, I

""Tam not inclined to grant any further
~extension of time as several adjournments

had already been granted. List it baév“mﬁ
-7+11.97 for hearing, ,

D Nenyesoles S h

R | - '
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2) S,U\M@*ﬁ?z: 2 .Ne- 232 : ”‘ I ‘ Vice=Chai®tman |
o NPT T m : :
e e
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| T=11-97 On the prayer of counsel for the

N1, 6 parties case is adjourned till o
6\ 21~11~97, '
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Cr > applicant, prays for a short adjournment as he’

?):/\M/\iw HA A ‘requires some more instructions. Accordingly the

case is adjouned till 13.2.1998.
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26 6.98 " " Let this matter be placed before
@ the Division Bench on 23.7.98.
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r | o LD~ 23.7.08 Mr S. Ali, 1 d Sr. C.G.S
3 , earne r. .G.S.C.
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' 0.A.N0.297/96 7
_ﬁgfes of.. the Registry- .. |..» Date ! . Order of ‘the Tribupal: '
31.8.98 There 1is no representation on
? 7{?5, behalf of the applicants. The
— applicants are also not found on call.
»C”ﬁ‘”o” 49/ %ond JVW&/,\’ Mr G. Sarma, learned Addl. C.G.S.C. is
Jat  heoey Lt o At present on behalf of Mr S. Ali, learned
/Qu,c 5&, P e B e Sr. C.G.S.C. The application is
T L AP t dismissed for default.
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In view of the order passed in
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Notes ofl the Registty - | | Date , Order of ’th?d Tzrnbuma! el et
: = V ) v - " ‘ — == -;» ~”“l'..:.. d ; ‘
\ 28.1.99 , - Heard the learned counsel for the
parties. Hearlng concluded. Judgment
;reserved.
Meé}gﬁe{ | Vice-Chafrman
nkm »
E | - .
“ 26.2.99 i Judgment and order pronounced in
Lg’-? 5 : ' . ppen‘ Court, kept in separate sheets.
= , | i The application is disposed of as
| (’/c? A /o /2 in 1cated in the judgment. No order as
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ENTRAL ADMINISTRATIVE TRISUNAL
GU.AHATI BENCH :::QUWAHATTI=5.

: ~ ' 26-2-1999,
DATLE OF DECISIONes eeceosa cecesonon

‘!shri Sunil butta & Ors. . (PETITIONER(S)

SR S THUSATSL T e IY. S T3 L e 9t L TR T, L Tt 6 BT AT

Mr.S.Malakar e KDVOCATE TOR "'HE
’ T ' T T PETITIONLR(S)
ViR3US

Union of India & Ors.
~ RESPONDLNT (S)

MM FETI Ao M BE TS FB N AT AL AT B AELAS o D WLk % M 136 €. e b 3 ams e e e s

Mr.A.“eb Roy, Sr.C.G.S.C. ' ADVOCATE FOR BHE
. RESPONDENTS »

THE HON*swuL MR4JUSTICE DeN.BARUAH,VICE~CHAIRMAN
TEL HON'BLE MR.GeL+SANGLYINE,ADMINISTRATIVE MEMBER -

l. Whether Reporters of local papers may be allowed to
see tihe Judgment 2 '

2. To be referrcd to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy
of the judgment ?

4. Whether the Judgment is to be circulated to the ether
Benches ?

Judgment delivered by Hon'ble * * ADMINISTRANIVE MEMBER

b

!



CENTRAL ADMINISTRATIVE. TRIBUNAL
GUWAHATI BENCH

0™

Original Application No.297 of 96

Date of Order: This the 26thDay of February, 1999

HON'BLE MR.JUSTICE D.N.BARUAH,VICE~CHAIRMAN
HON'BLE MReG.LeSANGLYINE,ADMINISTRATIVE MEMBER

Shri Sunil Dutta & Orse.
Casual Mazdoor

Office of the C.Ss, CTD _
Guwahati. ceese Applicants

By Advocate Mr.B.Malakar,

le  The Union of India,

represented by the Chief General Manager,
Agsam Telecom Circle,

S.Re Bora Lahe,
Guwahati-7.

|

|

|

|

|

|

E 2. The Telecom District Manager,
2 " . S.R. Bora Lane, Guwahati-7.

’ 3. The Chief Superintendent Central
\ Telegraph Office, Panbazar,

[ Guwahati=1.

\
1
|
|
{
|
|

. e+ e Respondentse,
By Advocate Mr.A.D2bh Roy, SreCeGeS.Ce

ORDE R.

SANGLYINE,MEMBER(A) 3

|
|
} The 7 applicants have submitted this applica=-
I !

ﬂ tion praying for a direction on the respondents to

allow them to continue in their services as Casual

. . , .5 e
‘Mazdoor under the respondents. Noticé& was issue to the

respondents before Admission. However though notice

i was duly served on the respondent No.l, there is no cause

1

|

|

|

|

|

|

l

i

|

|

|

|

\shown and therefore the application was heard at
| Admission stage and it is hereby disposed of.
{

|

\

According to the applicant they were verbally

|
|

dent, CTO Panbazar, Guwahati as Casual Mazdoors.

‘appointed by the respondent No.3, the Chief Superinten-

HAccording to the applicants, on being appraoched by thenm
)townthe respondent No.3 they were appointed by him

iverbally to work in Group D posts in his office. They

contd/-

|

|

|

1

| , :
| ‘ 5
| :

I

1

|

i

|

At e J



Q/“

o

LM

weére promised to receive pay at the rate of ks, 750/-
peme plus other allowances. They started work on
29~11-96, But on 11-12=1996 they were informed by the

respondent No.3 that they were no longer required to

‘attend the office. The applicants did not appraoch the

respondents for redressing their grievances. However,
they had come before this Tribunal by £iling the present
application. In view of the fac£ that there is no response
from'the respondents we dispose of this application with a
direction that the applicants may individually submit a
representation to the competent authority of the respondents
for redressal of their grievances within one month from
the date of receipt of this order. Further, it is directed
that the respondents shall dispose of each representation
on merit and according to rule and ldw. If such representa-
tion is received from the applicants within the said
time the respondents shall dispose of the répresentations
within 60 days from the date of receipt of the representa-
tion.

The applicants are at liberty to approach an

e

appropriate authority if theyzgggrieved with the order
of the respondents disposing of their representations.

Application is disposed of. NO costs.

(D.N.BARUAH) (GeLie SANGLYIHE)
VICE=-CHAIRMAN ADMINISTRAYIVE MEMBER



7

@. i | W

~

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

QeRe NOo %_‘7 OF 1996

sri sumil Dutta & Others =--Applicarts

~Versus+=

The Union of India & Others-Respondents

INDEZX
X | i
S1.NOe J Contents. X Pages NO.
X X
1. Applicationm & . 1« 10
Verification )
24 Annexure = I - amnie / /
3. Annexure ~II - ))

- - &}797; _ Filed by :
@/W Y - ' (Ad(é@'&z/ ate)
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of the Central Administrative

Tribumal Act, 1985.
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| INDECIgag

s/® L. Pramod Dutta
c/o J.N.Duttae

CTO Panbazar, Guwahéti
Md. E Ziaur Rahman,

s/ Md. K. Ali,

Piyeli Phukan Naﬁar,
P.0. Bamiaimaidam,
Guwahati - 21.

Sri sagar ROY.

S/e Sri Sadham ROy,

CTO Compounmd Panmbazar,Guwahati-1l

Jatin Sarma.
S/® Sri Gautam Sarma,

Kharghuli, Guwahati.

Sri Tapas DeY.
S/@ L. D.Pe DeYe a
Shankar Nagar.

RBC Colomy, Guwahatl = 12

sri Hemanta Barman,
S/® L. Haricharam Barman

Vill - Bamgaon,District -Nalbari.

. Sri pulak Talukdar,

s/o sri Jogesh Talukdar
vill : sonkanmi, P.O. Borbori,

Dist:ict ¢« Nalbari.

~ VERSUS=
1. The Uniocr of India,
represented by the chief General
Manager, Assam Telecem Circle,

S$.R. Bora Lame,
Guwahati 7.

20 [ X B B J

:Z:;léiﬁébﬁ’ //iéhéi;WLaz4'



2 The palecon District Malagers
S.R. Bora Lawne, Guwahati = 7
’x///ﬁi The Chief Superimtemdent,Centrd.
Telegraph Office, Panbazar,

Guwahati = 1.

- RESPONDENTS

1. PARTICULARS OF THE APPLICANTS

(1) As above

(ii) as abeove

(111) Desigmation and . casual Mazdoor

Office which wmployed:
‘ Office of tha

C.Se +CTO
‘Guwahati.

(iv) Address for service
of all motices s As above

2. PARTICULARS OF THE RESPONDENIS s

(1). Name and/er
designation
of the respondents 3

(1) The Union of India,
repr—sent~é by the
chief Geaeral Mamager
Assam Telecom Circle,

Guwahati.

(ii) The Telecem District
Mamager, S.R.Bera

Lane, Guwahati w7
(1ii) The Chief supdt.

A ‘ |
u CTO Panbazar,Guwahati

IIIIIII.I.‘;. o . | Zzejulfjv '%}k&(;nno1A
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Office Address of
Respondents ry

{ii) Address for service

3

4.

of all motices 3 As above.

PARTICULARS OF THE ORDER AGAINST WHICH THI-S
APPLICATIN IS MADE s~

Illegal oustsr from service under

varbal order of the Respondent Noe 3

JURISDICTION OF THE TRIBUNAL s

The applicants,ﬂeclare that the
subjec£ matter of the application iz within

the’ jurisdictien of this Tribunal.

LIMITATIOg ¢

| The applicants furthef declare
that the application ig withia the limitation
prescribed ia Section 21 of the Central Adminie

strative Pribumal Act, 1985.

" FACTS OF THE CASE 3

(a) That the appiicants are

all permaneat resijents of the State of Assam

. and they are all citizens of India. They are

educated uneemployed = youths coming from very

' poor families. The applicaats while in

search of their livelihood, c ame t2 know
that there were certain group =D pests,

lying vacant under the Respondent No<3e

They..-_...

NIy, - ﬁ@;}Q)MHXM



Vs e s

They having come t@ kaow abeut it, épprﬂ L;i%é;f
Respondent No. 3 and submitted applications of'éﬁe
abs@rptioa‘in any Group D post so that they may earn
their liveliheod.The applicants ére all qualified fer
holding such posts.

(b) That on being approached as above, the
u//géggondeat Noe. 3 allowed them to work ;n Group =D

post with effect from 29.11.96.The appeintments of the

applicants were approved on 4.12.96 and thé same was

cemmunicated to th;~Resp®adent No. 2 vide letter No.

TD/CON/CS=CTO GH/ 96~97/1, dated 4.12.96.

(c) That the applicants beg te state that

they were given the order of appointment verbally by

et
=

the Respordent No. 3. A consolidated list of 22 candidates
were prespared by the Respondent No. 3, and the list was
forwx ded for appreval of the Respoadent No. 2. It was
stated by the Respondeat No. 3 to the applicants tﬁat

they will be receiving pay at the rate of ?:,ZEEZ- plus

other allowances as admissible uader the Rules .The applicants

accerdingly joinmed their duties with effect frem 29.11.96 and

!

they are still working im their respective places
as urder :-

1. Sumil Dutta =T/Man (I) CTO Guwahati. v~

2. Ziaﬁr Rahman, T/Man (I) CTO Guwahati‘/f V/éﬁfdz’
3. Sagar ROy T/Mam (I) CTO Guwahati -~ LA
4. Jatin Sarma -T/Man (I) CTO Guwahati v’

5. Tapas Dey =-T/Man (I) CTO Guwahati

6. Hemanta Barmarn T/Man (I) CTO Guwahati e

7. pulak Talukdar ,T/Man (I) CTO Guwahati. ./

Horon o4 | (@)

o o0 e
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(a) That the applicants .beg to state that

_prior te their engagememt as casual mazdeor by

o ‘
Respondent Nos 3, there were another 22 persons

appointed vide order No. STA- 51/CL/96=97/04

 dated 30.10.96. These persons were engaged as

per instructions eof the Respondent No. 1 vide

letter No. RRFC. 18/RE dated 23.12.92 and Ne. TTUI-1/3/

| 9596 dated 18.4.95. The emgagemests were between

1.,1.90 and 5.8+96.

/:’/
A co9py of the list is amnexed herewith
and marked as Annexure ~I t® this

application.

(e) That the applicaats beg to state
that their engagemeat were on the basis ef

requiremeat amd the Respondeat No. 3 has full

‘authority to eagage casual mazdoors according to

the r equiremeat. The applicants reliably learm
: vacancies of
that at preseat there are 43 exfstinqé_casual
O ——
mazdoor wacsackes  im Group D post amd amother

62 numbers are aaticipated shortly . This was

é@ﬁveyed to Respondent No. 1 & 2 vide letter

No. STA @ 51/CL/96=97 by Respondent No. 3 as more

persons are required tobe engaged as casual

g§%333§ for smooth furctioninrg of the Departmeat.

&V\V\Qﬁw = . . )
(&) That the applicamts beg to® state

that while they are workimg on the basis Qﬁtheir

emgagemeat.;..

Vi
u Ca LT a A prret



engagemeat, the Respondeat NOe 3 R 17.12.96

has imfermed them that they are :mt required ts at?enﬂ

A
effice.This order of Respondeat No. 2 "has come

te the‘appliCaata as bolt from the blue and they
have bmcemé puzzled. This sort of actiom on

the part of Respondent NO. 3 is wholly illegal.
Altheugh the»applICaats are asked rot to

attend their work, they are still workiag as there
is no any wrbttea order to that effect.

The verbal erder issued by the Respondeat Nos 3
amounts to the ouster of the applicants from their
posts. This order of Respondent Noe 3 if allowed
to take effect , it will amoumt t° denial of

the méams of livelihood t©° the applicants w1th@ut

amy reasons

(g) - That the applicants beg to state
that this sert of action om the part ef

Respondcat NO. 3 cannot have the sanction of

- law o imasmuch as. Respondent NO. 3 has o power

to act according te his own whims .This sert
of whimsical action is wholly arbitrary and
jllegal and it violates Article 14 and 16 of
the Ceonstitution and the order, therefere,
js required to be struck down by this Hom'ble

Tribunal.

(h) | ‘ Tﬁat the applicants beg to state

that since they have noet received any written

order, ROCeces

AY
ZZ oA e {égﬁkgsuqh



order, mor were they given any order of

appointment in writing, they are facing a predicameat

to file any appeal

or represeatation before the

higher authority. This Hon'ple Tribunalsh @uld

therefore impose gertain restrictions or Respondent

Noe. 3 to act within

jurisdiction.

the certain @ limits of hks

(i) That the applicants beg to state

that the action of

Raspondent No. 3 is vioelative

of the principles of patural justice o inasmuch as.

no® reasom whatsoever have been given by him for

such action. The applicants who are 1ikely to be

affected by such order have right to kaow the

reason behind pass

ing of such an order. The

erder, it appears, is going to be passed behind

their back and there is a threat te their

vfunéameatal rights

I

guaréateed under the Cemstitution.

t is, thereforep, the solemniduty

of this Hon'ble Pribumal t® save the app licants

from the vices of such aR arbitrary action ef

the Respondents.ﬁke

ZVJ:)T,M; 'a(r\}\,\,t- @?uw\hm

opplicants Abs v kg M
Qasetny Cormr rreliad-

Under the clrcumstances. it appears

that the Respondents are without authority to eust

the applicants from their posts.

7. e B o

. /7
R e'ch o Wq_m



7.

- 9

(4)

(11)

RELIEF SOUGHT s

The épplicants. therefore, pray
that they shall be allowed teo
contimue in their posts of casual
mazdoérs ( Greup =D):

Ary @#her relief which the

Tribu;al may deem f£it and proper

in thé interest of justice.

It is further prayed that
peading disposal of this app licatis
the applicants may not be ousted

from their posts.

8. REMEDIES EXHAUSTED :

'90\

MATTER NOT P

The applicamts further
declére that they domot have
any other remedy  except fili?@
this application before this

Hont!ble Tribumale.

ENDING WITH ANY OTHER COURT ¢

The applicants further
declére that the matter regarding
which this application ‘has
been made is not pending
pefore amy ceurt of law O
any other authority or ary

other BBiich of the Tribunal,

109 R
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i) Number of the I.P.0O. g 9 B4 99 |L—
' 'ii) Name of the issuing Post Office 3 |

iii) Pest office at which payable 3

S DETAILS OF _INDEX :-

AR index im duplicate comsisting
the details of documents tb be fellied

upon is enclosed.

12. ' LIST OF ENCLOSURES 3

(i) annexure -I -Letter No.STA-51/CL/
| 96-97/04 dated 30410.9

(ii) Annexure ~II -List of casual
mazdoors engaged OR

29.11.96.

VERIFICATION ' ' R

T, M3d. ziaur Rahman, one of the applicants
and working as casual mazdoor under C.S. CTO,Guwahatil
ao hereby verify that the contents from pages 110
above, are true to my knowledge and belief and that
T have not suppressed anry materiai facts. I verify
the statements on behalf of myself and on behalf

of other applicants.

-,' signatures. 2&94 TQ47$.'

P



} [ N U

. NAME OF PERSONS ENGAGED AS C/L, @mw
. \ .-

» T .. 1, SriOhiren Sama  T/Man CTO /GH
' ' 2;  Sri Dharani Nath _ .T/Nan (1) cT8/6H
o 3. Sri Animar Basumatary Office Peop AB
.4, .Spi Ratan Kr, Brahma | .
5, Sri Ranjit Kalita  Tech, Ses, CTC/ GH
6, Sri Sashi Barumatari  T/Man )0) Kpl,
7 Sri Nodah‘ Bore T/Nan Rarach
8, Srimati Dalimi Basumatary Forach
9, Sri Juni Qoia o Forach Cum Bffice peon

10, Sri Sunil Dutta l/ T/Man (1) cm/ca

11, Sri,Harsswar Das - CT0/GH
12,  Bd, %u Jahurul Hacue CT0/GH
> , 13, Sri Bisuajit Das " T/Man CTO/GH

14, Sri Nain Kr, Nath

;!5. Sri Gautam Das . Cantian CT0/GH

16, Sri Sagar Roy o,  T/Man(1) CTO/GH
17, Sri JAtih,éamaf‘/ T/Man CTG/Gh
18, Sri Anup Das - T/Man CTO/GH
19, Sri Ramain Kalita N
20, Sri Prajhit Dem

21, Md, Ziaur Raﬁman,-l'/‘

22, Misg Minu.Das

, W".”’, ) . . 2

.. A@Yﬁ\\&f“ﬁ“, '



_?%iiié}é%é-51/0L/36-92/01
i ,Ex\ : e

Datea at éuwahati,

the 30-1 0-96

:gﬁﬁﬁiib?:fa

P --=—*/ /-
~ ~ ‘Govt. of India, - T SENEXURE-Z
- 5 - 47 Deoartment of Telecommunications,
: ‘ ‘*D Office of the Chiesf Superintendent, CTC,Guwahati,
“ s . ®@ocee
o . List of Casual Mavdoors/Labours engaged in Telegranh activi;y ar-. omeamrup ssa,
;I:[;;né.cf the Casual-zabgu; Eo;;u-lgatc of l Date of ‘Engageg b; -}-;I;ce of IB;;;;;;----I,--.--;;;Zrks -
3 e ____Ipiry. | birth. [engagement] deeemeeee__{SBg3gement, j3gainst. | _
Wl T < S I ¢ Y S Y W W - bt T
1, Sri Dhaniram Deka .s o ol 24-9-67 01-01-30 <c;s, CTO0,GH T/C,Panbazar Farash-cum-W/Man Encaged a3 per instruc-
2. " Caampak Talukdar .. OC ' 01-3=71 01-05-90 ~do-~ T.O. Noonmatd ~do-’ fi:f:§°§:.§§F§§:3§§fmé;;.
3. " Sachin Das oo o SC 30-4-61 01-02-91 =do=- TeO. Maligaom Night-Guard 23-12-92 & No +ITTUI-1/3/35=5~
"4.. % Kulen Das ‘.. .. SC  01-3-72 01-07-91 -d6=.  T/C Dispur . <do=- dtd. 18-4-95,
. S. " Subhash Barmam - .. OC- -28-2-67 11-11-91 = - —do- T/C Rly. Stn. ~do=- -do-
6., ® Niranjanm Malakar oo sc 01f11-7i 26=02-92 ~do- T/C Rly. Sta, Farasn-Cum-w/Man. - =do=-
7. 7.. " Ssarju Basfore .. .. SC . 01-7-63 21-06-93  -do~ . T.o. Noonmati - Safaiwala -éo-
8., " 3antu Chakraborty Wbé 01-5-73 01-11.93 Ldo- , T/C Kahilipara W/Man-cum-Farash ~do-
9. " Kameswar Kardong ...~ ST .01-10-69 05-~11-93 SDE(?)*/D CTO Guwahatli  =Slactrical Labkour =do="
10. “ 3irbal Basfors .. 3C 08-11-75 01-12-93 ¢ +S,CTO,GH  T.O. Ulubari .Safajwala. . =do-
11, " Kirca Chs Boro,~-};r*,'13$__‘72?¥3~7§9 01:04-94. . ardos. /7. T/C Rahilipara . Night Gusrd., L des
. ’q.“l'z-_- - JoY Boro . e e 'f S'I‘ ‘2’5‘-“8-;‘7‘:1' 15»07-94 ‘{"-dq-‘ " TeOJASsam Sachi-: araah-Cum-N/Maa o "'a‘,""h |
13, ""Rdbia Ch. BOXo . ..f ST " 31-10-72 03-05-95 | edo= | -m/c DiZ;i;ya’ ~do= - -do~
. 14, Sthed Riran Kaltta L] oc. 2427270 16-7-95 =do-'  "T,0.Maligaon -do- -do-
. 15.'Sri  Sinjay Shaw .~ .. . OC - 10=2-78 ~ 01-03-9§ =do-  T/C.GH High Court  -dow . -co-
16, Ramoni Medhd ce oC 7; 24-2-73 01-08-96 - =do=" . T/C Borjhar Ar:/Ter. =do= , =do= .
17. " Faysm JyotiDutta' ... oc . 01=01~75"13208-96"" " * wdom P/C Bérjhic- Dep/Tcr. -do- -co-
18, Miss Musfika Sultana ., OC' ' .10-12-75 26-08-96 SDE(G),CTO CeT.0.Guwahdti™ As Peon'of SDE(G)  =do=
19, Sri Jagat Ch: Brahma ., ST "01201-69 28-08-96 C.S.,CTO/GH T.O.Maligaom . Delivery of Telegrams & Tel eshone 3ills
20. " ohan Kr, Brahma ., ST 2329277 03-10- _ ' T,0.Noonmati ~do= —do-
21, " Pradip Bhuyam .. OC - 31-12-77 07-10-96 . -do- T.0, Ulubari . ... . . =do= -co-
A, " Pankaj Bora ... oo o¢-01-77 05~08-36 - =do=- T,k,AQSAA Sachlvalaya. ~do= leCV

Chjﬂf Sum r"I Rtancond
,; -



